
ACT NO. XX OF 1937. 

(Received the aseent of the Uovemw General on the 14th 
April, ,1937.) 

An Act to amend certain enactments and to repeal certain 
ot'ner enactments. 

W HEREAS it is expedient that certain amendments 
should be made in tha  enactments specified in the  

First Schedule ; 
AND WITEREAS i t  is also expedient that  the enactments 

specified in the Second Schedule, which are spent or have 
otherwise become unnecessary, or have ceased to be in force 
otherwise than by expressed specific repeal, should be ex- 
pressly and specifically repealed ; 

It is hereby enacted as follows :- 
1. This Act may be called the Repealing and Amending Shorttltls. 

Act, 1937. 
2. The enactments specified in the First Schedule are Amendpent 

hereby amended to thc extent and in the manner mentioned enactments. of certa~n 
in the fourth column thereof. 

8. The enactments specified in the Second Schedule are Repealof 
hereby repealed to the extent mentioned in the fourth col\mn enactments. certaln 
thereof. 

4. The repeal by this Act of any enactment shall not savings. 

affect any Act or Regulation in which such enactment has 
been applied, incorporated or referred to  ; and this Act 
shall not affect the validity, invalidity, effect or consequences 
of anything already done or suffered or any right, title, obli- 
gation or liability already acquired, accrued or incurred, 
or any remedy or proceeding in respect thereof, or any release 
or discharge of or from any debt, penalty, obligation, liability, 
claim or demand or any indemmty already granted, or the 
proof of any past act or thing ; nor shall this Act affect 
any principle or rule of law, or established jurisdiction, 
form or course of pleading, practice or procedure, or existing 
usage, custom, privilege, restriction, exemption, office or 
appointment, notwithstanding that the same respectively 
may have been in any manner affirmed, recognised or de- 
rived by, in or from any enactment hereby repealed ; \ 

nor shell the repeal by this Act of any enactment r e ~ ~ i v e  
or restore any jurisdiction, office, custom, liability, right, 
title, privilege, restriction, exemption, usage, practice, 
procedure or other ma;t.ter or thing not now existing or in 
for-. [ 

THE FIRST SCHEDULE- " 

1 
Peoe anna 1 or l i d .  



Repealing and Awherdir~y. [BUT xx 

THE FIRST SCHEDULE. 
ABIENUMENTS. 

Nee section 2.) 

Year. No. I Short title. 1 Amendments. 

I1 

VII 

- . , . - . . . . . - 
Act8 of the Governor General i n  Council. 

The 1kdian Patents and In  sub-section (2) of section 9, 
Designs Act, 1911. the word " three " the word " four fOE 

shall be substituted. 

The Indian Companies In  sub-section (1) of section 93, after 
Act, 1913. clause (p) the following' word and 

clause shall be added, namely :- 

" ssd 
(q) where any part of the sums 

required for the matters set 
out in sub-section (2) of 
section 101 is to be provided * 

out of sources other than 
share capital particulars of 
the amount to bsso provided 
and the aourceu thereof." 

% Acts of the Indian Legislature. 

1822 XI  The Indian Income-tar I n  qub-section (2) of section 30, aftqr 
Act, 1922. I the words "intimation of the re- 1 

-4 ! fusal " the words, brackeh, figures. 1 
and letter "to pass an order under 4 
sub-section (1) of section 25A, or " ; 
shall be inserted. 

I 
1023 / XXI The Indian Merohant In section 115, afWr clause (@ the 

Shipping Act, 1923. following clause shall be inserted, 
namely :- 

"(ee) in the case of a ship which is to 
carry more than one hundred 
unberthed passengers, that 
she has on board a medical 
officer licensed 5 the pre- 
soribed manner ; . 

In  sub-section (3) of section 176, for the 
word "steam ", wherever it occurs, 
the word " maohinery " shall be 
substituted. 
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Bepealing and Amending. [ACT XX 

THE SXCOND SCHEDULE. 

RIPEALS. 

(Bee ssotion 3.) 

I Short title. Extint of repeal. . 

. 1864 I VII / The Salt Aot, 1864 . I So much as has not been repealed. 

1873 I 1 The Bengal Salt Aot, 1873 The whole. ! I A& of t h  Love- ~ e m r o l  in 0ouncil. 

The Indian Sea Passen- So much as has not been repealed. lss6 1 gem Act, 1886. 

1886 XVLII The Land Acquisition Seotion 15. 
(Mines) Act, 1886. 

I 

/ 1908 

The Indian Limitalion Article 4 of S~hedule I. J 
Act, 1908. 

1913 VII ' The Indian Companies In seotion 93, sub-section (1C'). 
Aot, 1913. i 

j 
1920 XLVII The Imperial Bank of Section 33. 

India Act, 1920. i 
A& of th? Indian Legislature. 

4 
1923 II The Malabar (Completion The whole. 

of Trials) Bupple- 
1 

menting Act, 1923. 

1923 XXI The Indian Merchant Section 146. 
Shipping Act, 1923. I n  clause (e) of section 166 the 

words " and, if she is to carry 
more than one hundred paesengers to 
any euch port, that she has on board 
a medical officer licensed in the pre- 
scribed manner ". 

Schedule 111. 
1926 XI11 The Indian Finance Aot, So much aa has not been repealed. 

1926. 

1926 XII; The Indian Finance Act, So much as haa not been repealed. 
1926. 

\ 
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' OF 1937.1 f2epeating and Amending. 

11 

I 

Year., No. 
I 
I Short title. Extent of repeal. 

XXI 

I1 

Acts of the X n d h  Legislature-contd. 

The Workmen's Compen- The whole. 
sation (Amendment) 
Act, 1929. I 

The ~ & d e  Disputea .Act, 
1929.. .. 

The Indian Finance Act, 
1930. 

The Indian Mines 
(Amendment) Act, 
1931. 

The Employers and 
Workmen (Disputes) 
Repealing Act, 1932. 

The Indian Finance (Sup- 
plementary and Ex- 
tending) Amendment 
Act, 1932. 

In  clause (k) of section 2, the words 
"or in the Royal Indian Marine 
Service ". 

In the long title and preamble, the 
words commencing with t h e  words 
and figures " further to amend the 
Sea Gustoms Act, 1878 ", and ::cling 
with the words and figures the 
Indian Post Office Act, 1898 ", and 
the words commencing with th: 
words "to vary the excise duty 
and e n e g  with the words an-d 
figures t.he Indian E'inanoe Act, 
1926 ". 

Sub-section (3) of section 1. 
Sections 2, 3, 6, 7, 8 an& 9. 
Schedule 11. 

The whole. 

The whole. 

The whole. 

xne Tea Districts Emi- Section 41 and the Schedule. XxU i -- 
grant Labour Act, 1932. I 

The Salt Additional Im- 
port Duty (Extending) 
Act, 1933. 

The whole. 

The Indian Finanae Act, In the long title and preamble, the 
1933. words commenoing with the words 

" to fix the duty on salt " and ending 
with the words and figures the 
Indian Post Office Ac;, 1898" and 
the words and figure2 and further 
to amend :he Indian Paper Currency 
Act, 1923 . 

Sections 2, 4 and 6. 
Schedule I. 



and Amending. [AOT xx 

I I I 

Year. No. Short title. Extent of repeal. 

1 2 3 4 

-- - -- ---- 
Acts of the Indialz L e g b l n t u r e  concld. 

1934 / I1 , / The Reaerue Bank of 
India Act, 1934. 

IX Tho Indian Pinanco Act, 
1934. 

- 

I 
1934 ) X I The Salt Additional Im- 

I i port Duty (Extending) 
Act, 1934. 

Sections 69, 60 and 61. 

I n  the long title and preamble, the 
words commencing with the words 
" to fix the duty on salt " and e ~ d i n g  

" with t%e words t6nd Ggwas the 
Indian Post Ofice Act, 1898 " and the 
words commencing with the words 
" further to amond " and ending 
with the words, brackets and figury: 
" the Silvor (Excise Duty) Act, 1930 . 

Seotions 2, 4, 6 and 7. 
Schedule I. 

The whole. 

1934 XI11 The Trade Disputes (Ex- The whole. 
"F , tending) Act, 1934. 

1934 XXV Tho Factories Act, 1934. Section 82 and the Schedule. 1 
1 

m e n t r y  (Extending) 

Schedule 111. 

The Indian Tariff Th6-whole. 

The Indian Mines The whole. 
(Amendment) Act,. 

The Repealing and The whole. 
Amending Act, 1936. 
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Sections 2, 5, 6, 8, 9 and 10. 


